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RAMESH NAIR 
 

Shri Hardik Modh, Learned Counsel Appearing on behalf of the 

appellant after taking instruction from the appellant submits that the 

appellant wish to withdraw the appeal. He also submits that this court may 

kindly give liberty to take appropriate steps in accordance with law.  

2. Considering the submission made by the Learned counsel, We dismiss 

the appeal as withdrawn. Appellant has liberty to avail any other remedy in 

accordance with law. 

(Dictated & Pronounced in the open court) 

 
                                                                                        

                 (Ramesh Nair) 

             Member (Judicial) 
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             Member (Technical) 
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